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Central Administrative Tribunal
Principal Bench, New Delhi,

RA-166/94 in
0A-2398/93

New Delhi this thelawd Day ef Auqust, 1994,

Hon'ble Mr, Justice S,K, Dhasn,Acting Chairman
Hen'ble Mr, B, N, Dheundiyal, Member(A)

Shri Ajab Singh,

S/e Shri Sahab Ram,

R/. B-B1,H.p.L. Staff c.]..ny.

Jungpura, New Delhi, Review Applicant

(threugh Sh, Heri Lal & Sh, N,S, Bhatnagar)

versus
Unisen of India,
threugh the Chairman,
C.W,C,4Ex-0fFicie Secretary Gevt, Sewa,Bhawan,
R,K, Puram, New Dalhi,

(threugh Shri P,P, Khurana)

ORDER(by circulatien)
delivered by Hen'vble Mr, 3. N, Dheundiyal, Member(A)

This review applicatien has been filed by the
applicant in 0, A, Ne, 2398/93 praying fer review esur
Jjudgement dated 18,2, 1994, The main greund fer sesking
reviev is that it was admitted by the respondents in
their counter that he had werked fer 84 days in 1999 ard
179 days in 1992, Thus, he was entitled te be given a
temperary status as previded in O,M, dated 10.09, 1993

issued by the Department of Persennel & Training,

After perusal ef the recerds, the Tribunal had

made the folleswing ebser vation:-

"In the ceunter-affidavit filed, it h
demenstrated that the potltion;r hasainbgzgt

net rendered service fer 240 days or 206 days,
as the case may be, during ene year, 0On pur
directien, the relevant recerd has bean preduced
We have perused the recerd and we find that the i
averments made in the ceunter-affidavit are
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Ne fresh evidence has been given te enable us
te reach a different finding, Mereesver, accerding te
the review applicant himself, the applicant wuwas remeved
frem service en 6, 10,1993, The 0,M, dated 10,09, 93
entitles all casual werkers whe are in empleyment gn the
date of issue ef the O,M, to temperary status, By his
ewn admissien, he was net in empleyment en 10,09, 1993,
In view of the afore-mentiened reasons, this

applicatien fails and is hereby dismissed.

‘ b .u.,_;l_..’fn.-j — !
(B. N, DHOUNDIYAL) (s.x%?mum)
P MEMBER (A) ACTING CHAIRMAN
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